
To, 

The Registrar, 
National Green Tribunal 
Principal Bench, 

New Delhi. 

Subject:- Factual and Action taken report in compliance of order dated 11.04.2023 in O.A. 
No. 221/2023 Mahendra Singh Versus State of U.P. & Ors. 

Respected Sir, 

In the above noted case, Hon’ble Tribunal has given direction as below :- 

“In view of above, let the State PCB and District Magistrate, Mathura verify the 
factual position and take remedial action, following due process of law. An Action taken 
report may be filed within two months by e-mail at iudicial-ngt@gov.in preferably in the 
form of searchable PDF/OCR Support PDF and not in the form of Image PDF. A copy of 
the report may also be furnished to the PPs for their response, if any, before the next date. 

IA No.-111/2023 for ex-parte stay cannot be entertained at this stage and will stand 
disposed of in terms of above order in the main application. 

List for further consideration on 14.07.2023. 

In the compliance of above directions an inspection of the mentioned Brick Kilns in the 
order of Hon’ble Tribunal, was carried out by a joint inspection team comprising of the officials 
from the offices of District Magistrate, Mathura & U.P. Pollution Control Board, Mathura 
inspected the Brick Kilns mentioned in the order on dated 05.05.2023 and As per Hon’ble 
Tribunal direction, the report has also be furnished to the PPs is Annexed as annexure-5. 

Accordingly a factual and Action taken report is being submitted along with the present 
letter for kind perusal and further action in this regard. 

Your faithfully, 

(Dr. i Les 
Regional Officer, 

U.P. Pollution Control Board, oc 
Mathura 

1. Member Secretary, U.P. Pollution Control Board, Lucknow. 2. District Magistrate, Mathura, 

vd 
Regional Officer

102



SS, 

Report regarding Hon’ble NGT Dated 11.04.2023 in OA No. 221/2023. 

Pursuant to the direction given by Hon'ble NGT in the order passed on dated 11.04.2023 in 

Original Application No. 221/2023. The main relevant contents of the order are as under :- 

“In view of above, let the State PCB and District Magistrate, Mathura verify the factual 

position and take remedial action, following due process of law. An Action taken report may be 

filed within two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF. A copy of the report may also be 

furnished to the PPs for their response, if any, before the next date. 

IA No.-111/2023 for ex-parte stay cannot be entertained at this stage and will stand 

disposed of in terms of above order in the main application. 

List for further consideration on 14.07.2023. 

A copy of this order be forwarded to State PCB and District Magistrate, Mathura by 

e-mail for compliance.” 

In compliance of the above order, the following officials from the offices of District 

Magistrate, Mathura and UP Pollution Control Board, Mathura inspected the site mentioned in the 

order on dated 11.04.2023. 

1. Mr. Niket Verma - SDM, Mathura 

2. Kunwar Santosh Kumar - AEE, UP Pollution Control Board, 
Mathura. 

A joint inspection of site was carried out on dated 05.05.2023. The details are as under:- 

I. As per Office records, the referenced brick kiln is established in the name of M/s O.P.N.Ent 
Udhyog, at Khasra No.-1006, 1007, 1008, Seupatti Bangar, Post-Nauhjheel, Tehsil-Maant, 

Mathura & M/s Shiv Ent Udyog, at Khasra No.-882/3, Village-Hasanpur, Tehsil-Maant, 

Mathura. At the time of inspection the brick kilns was found in operational. 

[38
] At the time of inspection physical verification of four dimension of the brick kilns was done, 

which are as follows- 

(A) M/s O.P.N. Ent Udyog, Khasra No.-1006, 1007, 1008, Seupatti Bangar, Post- 

Nauhjheel, Tehsil-Mant, Mathura- 

i) The main population of village Garhi Nausherpur is situated at a distance of about 
800 meters from the Brick kiln Stack. 

ii) The Brick kiln is located above about 750 meters from the other brick kiln. 

iif) There is a open agriculture land in the East & North direction. 
iv) The Brick kiln is situated at the distance of 430 mtr from the Yamuna Express-way. 

(asE) bs
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[75
] 

Vv) The Brick kiln is situated at the distance of 400mtr from the Seupatti to Parsoli link 

road. 

vi) No hospital, school, population is situated within a radius of 200 meters from the 

Brick kiln. 

vii) No orchard is situated within a radius of 1.5 km (East & West), 300 mtr radius (North 

& South) from the Brick kiln. 

viii) The Geo-Coordinates of the Brick Kiln are Latitude-27.879465 & Longitude- 

77.679156. 

(B) M/s Shiv EntUdyog, Khasra No.-882/3, Village-Hasanpur, Tehsil-Mant, 

Mathura- 

i) The main population of village B.B.S. Inter College, Hasanpur is situated at a 

distance of about 700 meters from the Brick kilns Stack. 

ii) There is no Brick kiln operated/established within 800 mtr radius from the brick kiln. 

iii) There is a open agriculture land in the East& West direction. 

iv) The Brick kiln is situated at the distance of 120mtr from the Hasanpurlink road. 

Vv) No orchard is situated within a radius of 1.5 km (East & West), 300 mtr radius (North 

& South) from the Brick kiln. 

vi) The Geo-Coordinates of the Brick Kiln are Latitude-27.830598& Longitude- 

77.744422. 

As per office record, the said brick kilns M/s O.P.N.Ent Udyog, Khasra No.-1006, 1007, 

1008. SeupattiBangar, Post-Nauhjheel, Tehsil-Mant, Mathura was obtained CTE from state 

Board vide letter no.-128744/UPPCB/Mathura(UPPCBRO)/CTE/MATHURA/2021 Dated- 

30.06.2021 & M/s Shiv Ent Udyog, Khasra No.-882/3, Village-Hasanpur, Tehsil-Mant, 

Mathurawas obtained CTE vide letter no.- 

102160/UPPCB/Mathura(UPPCBRO)/CTE/MATHURA/2020  Dated-22.09.2020, which 

were not found in accordance with the guideline for sitting criteria of Uttar Pradesh Brick 

kiln(site criteria for Establishment )Rules., 2012 is Annexed as annexure -1. In continuation . 

the closure order has been issued to M/s O.P.N. Ent Udyog, Khasra No.-1006, 1007, 1008, 

SeupattiBangar, ~~ Post-Nauhjheel,  Tehsil-Mant, ~~ Mathuravide Letter ~~ No.- 

H73532 /¥1—4 / |1-11-759 / 930 / 2022-23 f&A1® 11.02.2023 &M/s Shiv Ent Udyog, Khasra 

No.-882/3, Village-Hasanpur, Tehsil-Mant, Mathura vide Letter ~~ No.- 

H73532 /&i—4 / e888 / <1 aaw/2022 fed 29.03.2022from H.O. Lucknow which is 

currently in effect are Annexed as annexure -2 

wlo 
% a = by
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_ 4. The aforesaid both Brick Kilns were closed down at the time inspection is Annexed as 

annexure-3 and report has been sent to Board Headquarter Lucknow regarding the imposition 

of Environment compensation and legal action against the aforesaid both Brick kilns is 

Annexed as annexure -4 

5. Photographs attached during the inspection. 

A factual and action taken report is being submitted for kind perusal and further action in 

this regard. 

fried gh \510 on 2.0232 
Kunwar Santosh Kumar Dr. Yogender Kumar 

AEE, UP Pollution Control Board, RO, UPPollution Control Board, 

Mathura Mathura 

Mr. NiketVerma 

Deputy Collector, 

Mathura
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Sang Annexuwrl- 0 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Phonc:0822-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: wyvw.uppeb.com 

Validity Period :26/08/2020 To 31/08/2021 

Ref No. - 
102160/UPPCB/Mathura(UPPCBROY/CTE/MATHURA/2020 

To, 

Dated:- 22/09/2020 

Shri HARI RAM 

M/s M/S SHIV ENT UDYOG 

KHASRA N0-882/3, HASANPUR, TEHSIL-MAANT MATHURA,281205 

MATHURA 

Sub: Consent to Establish for New Unit/Expansion/Diversification under the provisions of 

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention 

and control of Polution) Act, 1981 as amended. 

Please refer to your Application Form No.- 9362825 dated - 26/08/2020. After examining the 

application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance 

of following conditions : 

1. Consent to Establish is being issued for following specific details : 

A- Site along with geo-coordinates © 

B- Main Raw Material : 

Main Raw Material Details 

| Name of Raw Material Raw Material Unit Name Raw Material Quantity 

MUD. WATER SAND, COAL, Numbers/Day 
WOOD. TOORI, ETC. 

20000 

A
 

WOOD, TOUR EZ 

C- Product with capacity 
— 

B 

| 
Product Detail 

BH Name of Product 
Product Quantity 

BRICK KLINE 20000/DAY 
20000 | 

D- By-Product if any with capacity : 

By Product Detail 

| Name of By Product Unit Name Licence Product Install Product 

| BN Capacity | Capacity | 

L N/A Numbers/Day 0.0 0.0 

5. Water Requirement (in KLD) and its Source : 

rr Source of Water Details I IE 

TT SewceType | NameofSowrce | Quantity (KLD) 

Ground Water (within SUBMERSIBLE PUMP 2.0 

premises) EN SE EE | 

3. Quantity of effluent (In KLD):
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Lh
 

- — Effluent Details -—— 

Source Consumption Quantity (KL/D) 
Domestic 20 

Fuel used in the equipment/machinery Name and Quantity (per day) : — 

— SH— Fuel Consumption Detalls —] 
IFucl | Consumption(tpd/kld) i. —~ 

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish 

again. No further expansion or modification in the plant shall be carried out without prior approval 

of U.P. Pollution Control Board. 

You are directed to furnish the progress of Establishment of plant and machinery, green belt, 

Effluent Treatment Plant and Air pollution control devices, by 10(h duy of completion of subsequent 

quarter in the Board. 

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent 

Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the 

industry till 31/08/2021 to the Board. 

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of 

Pollution) Act. 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board. 

It is mandatory to submit Air and Water consent Application,complete in all respect, four months 

before start of operation, to the U.P. Pollution Control Board. 

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and 

Control of Pollution) Act,1981 may be initiated against the industry With out any prior 

information,in case of non compliance of above conditions. 

Specific Conditions: 

T
R
 

E
T
I
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roponent/Brick Kiln shall be installed soak pit/scptic tank of appropriate capacity [or 

ent of domestic sewage. 

¢ proponent will ensure proper arrangement of Rain Water Harvesting and Ground Water 

charging. 
The proponent shall provide arrangement for workers regarding water supply and provide 

hygienic sanitation facility ensuring ODF. 
4. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and 

Demolition Waste Management Rules, 2016. 

5. Brick Kiln shall comply with the provision of Hazardous Waste Rule 2016. 

6. Brick Kiln shall comply with the provision of E (P) Act 1986 as applicable to the unit. 

7 Brick Kiln is directed to submit the certificate regarding establishment of Gravi tational Settling 

Chamber with 03 months from approved agency. 

8. Air pollution control device Such as “Gravitational settling chamber/Zig-Zag Settling 

- System/Induced draft” should be installed and maintained in such a way that quality of air pollutants 

must be well within Board norms. 

9. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of 

Environment (Protection) Act, 1986. 

10. The proponent Brick Kiln shall abide by directions given by Hon'ble Supreme Court, Hon'ble 

High Court, National Green Tribunal, Environment Pollution (Prevention and Control) Authority, 

Central Pollution Control Board, TTZA and Uttar Pradesh Pollution Control Board for protection 

and safeguard of environment from time to time. 

11. Fly ash should be disposed of in such way that environment and health of people should not be 

adverts affected. 

12. The brick kiln shall submit the license from Jila Panchayat/Mining dept and follow the license 

condition. 
) 

“13. The brick kiln should installed water sprinkler for suppression of dust during loading and 

unloading of the brick. 

14. Rapid growing trees should be planed around brick kiln to develop 10 meter side green belt. 

15. The brick work/tile lining should be adopted around the brick kiln to prevent dust emission. 

16. The brick kiln will follow the order of Honorable National Green Tribunal, New Delhi in O.A. 

No. 288/2013. 
17. The Brick kiln should be complying the direction issued by Central Pollution Control Board 

letter No 4877/4911 dated 27.06.2017. 

(a) Moving area around of brick kiln should be maintained as per the prescribed limited brick line or 

pakka road. So that dust (fugitive emission) should be controlled. 

_ (b) Dust (Rabish) should be cleaned around brick kiln and not to be collected at one point. 

18. Green belt shall be developed all along the boundary & vacant spaces with tall growing trees 

with good canopy and it shall not be less than 33% of total area. as per the provisions laid down in 

office order no.H16404/220/2018/02 dated 16.02.2018 of U.P. Pollution Control Board. The copy of 

said office order is available on the website of U.P. Pollution control Board (www.uppcb.com). 

19. Brick Kiln should be installed as per the Proposal submitted to this office, On the basis of new 

technology (Induced Draft/ Zig-Zag) on the purposed site within prescribed time otherwise this CTE 

will be deemed cancelled automatically. 

20. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely 

affected. 
21. The proponent shall obtain Consent to Operation (CTO) from UPPCB, as required Under Section 

25126.0f Water (P & C of P) Act, 1974 and under Sec 21/22 of the Air (P&C of P) Act, 1981, before 

commencement of the trail runs. 

- 22. The proponent shall provide separate energy meter for air pollution control equipment to record 

energy consumed. An alternative electric power source sufficient to operate all pollution control 

system shall be provided. 

23. The proponent shall construct separate storm water drains and provide rain water harvesting 

structures. No effluent shall be discharged in to the storm water drains. 

24. The proponent shall manufacture bricks by mixing at least 25 percent of ash (fly ash, bottom ash 

or pond ash) with soil on weight to weight basis. 

25. Effluent shall not be discharged on land or into any water bodies or aquifers under any 

circumstances.” 
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tr foponen shal provide a sampling port with removable dummy of not 1ess than 15 cm 

© ( at a distance of 8 times the diameter of the stack from the i 

as bends etc. The i ; 
nearest constraint 

pon pia
 ree provide a platform with suitable ladder below 1 meter of 

\ 
ersons with i ; oa 5 

AMP 250V plug point on the Slatform sons with instruments. The industry shall also provide a | 

7. The pro ; ES 
> a  proponcit shal take the following mitigative measures to control pollution. 

kiln within A Croat Fugitive emissions due to movement of vehicles, the passage around 

Pa ses should be paved with broken bricks. 

b. Ash produced everyday shall be transported to a disposal site or reused in bri 

fugitive emissions 
¢. The brick kiln § 

ck making to reduce 

hall'be located/operated in s i : 

Cut vr A ated in such a way the : ;  aoriculturd 

activity in the vicinity. | ha way that it shall not affect the agricultural 

28. Concealing the fi g hee : actual data or submission of false information / fabricated data and failure to 

comply with any of the conditions 1 
ply we tie ientioned in this order may result in withdrawal of this order and 

attracts action under the provisions of relevant pollution control Acts. 

29. The brick kiln must ensure full compliance of prescribed emission standards as notified by 

Ministry of Environment and forest, Govt. of India via serial No. 74 of Schedule I in notification no. 

GSR 543(E) Dated 22.07.2009 issued under Environment (Protection) Rules. 1986 and as Amended. 

30. The brick kiln shall be comply the conditions regarding fly ash utilization notified by MOEF & 

CC Govt.of India from time to time. 

31. Brick Kiln shall be used at list 20% bio briquette as a fuel as per availability Order given by 

Hon'ble N.G.T. in case O.A. No. | 18/2013 Vikrant Kumar Tongad Vs Environment (Prevention and 

control of Pollution) Authority and others. 

32. The Unit shall meet the following National Ambient Air Quality standards in respect of Noise. 

Day time (6 AM to 10 PM) - 75 dB (A) 
’ 

Night time (10 PM to6 AM) - 70 dB (4) 

33. Brick Kiln is liable to pay compensation for any environmental damage caused by it, as fixed by 

the Hon'ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board 

and Uttar Pradesh Pollution Control Board. 

34. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack 
height 

standards shall be applicable to the Brick Kiln from t he date of such amendments/revisions. 

35. The Brick kiln will submit revised/extended lease deed from one month prior to the expiry of the 

same. 

36. The brick kiln will not start any mining activity viz-a viz the operation of this brick kiln is 

concerned, without obtaining Environmental Clearance from the Competent Authority as District 

Level Environment Impact Assessment Authority (DEIAA) prescribed for said purpose. The Brick 

kiln will obtain Environmental Clearance under EIA notification for mining of brick clay to be used 

a8 raw material for the manufacture of Bricks. 
} 

37. The proponent/ Brick Kiln shall fully comply CTE conditions otherwise bank gua 

{housand only-Rs 10000/-) submitted by you on dated 11.09.2018 forfeited automatic. 

stice on this behalf. 

oo 

% The installation of the proposed site of Brick Kiln should be as per the guide line of the U.P. 

Govt. for Installation of Brick kiln order dated 27.06.2012. In 
case of non compliance of the said 

guide line this NOC will be deemed to be rejected automatically. 
. 

39. Notwithstanding anything contained in this conditional letter or CTE, the Board hereby reser ved 

10 it the right and power under section 27 (2) of the Water (Prevention & Control of Pollution) Act, 

1974 and under section 21 (4) of the Air (Prevention & Control of Pollution) Act, 1981 to review 

any or all the conditions imposed herein above and to make such alternation as deemed fit and 

stipulate any additional conditions or revoke the order in the interest of environment protection. 

40. In case of failure 10 comply with any of the CTE conditions, the CTE order issue to you stands 

automatically revoked without any notice on this behalf. 

rantee (Ten 
ally without 

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above 

mentioned conditions. Board reserves its right for amendment or cancellation of any of the 

conditions specified above. Industry is directed to submit its first compliance report regardi ng above 

mentioned specific and general conditions till 22/10/2020 in this office. Ensure to submit the 

yepular compliance report otherwise this Consent to Establish will be revoked. 
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Copy To 

Chief Environment: 
i 

ental Officer (Circle-4), U.P. Pollution Control Board Luck rd, Lucknow. 

i Digitally 519" 

Arvi n d by Arvind Kuni 

Date: 2020.09 

Kumar ss: 

Regional Officer 

MATHURA
 

Dated:- 22/09/2020 

i Digitally signec 

Arvind prin 
Date: 2020.09. 

Kumar asses 

* Regional Officer 

MATHURA
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¢ ~~ 
Anmnexune-o | 

ERATE 
_ 

a UTTAR PRADESH POLLUTION CONTROL BOARD 

NavEed i ; i 

ANE Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Ama 
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeh.com, Website: www.uppeh.com 

Validity Period :07/06/2021 To 30/06/2022 

Ref No. - 
Dated:- 30/06/2021 

128744/UPPCB/Mathura(U PPCBROY/CTE/MA
TIIU RA/2021 

To, 

Shri NITIN NAGAR 

M/s O.PN BRICKS FIELD 

KHASRA NO. 1006, 1007, 1008 OR KHATA NO. 00616, 00618 VILLAGE SEUPATII 

BANGAR POST NAUJHEEL TEHSIL MANT DIST MATHURA, MATHURA, 281203 

MATHURA 

Sub: Consent to Establish for New Unit/Expansion/Diversification under the provisions of 

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention 

and control of Polution) Act, 1981 as amended. 

Please refer to your Application Form No.- 12442231 dated - 07/06/2021. After examining the 

applic ation with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance 

of following conditions = 

Consent to Establish is being issued for following specific details : 

A- Site along with geo-coordinates : 

B- Main Raw Material : 

Main Raw Material Details 

Name of Raw Material Raw Material Unit Name Raw Material Quantity 

a MUD MORTER Metric Tonnes/Day 60 

FIRE WOOD 
BRICKS 

C- Product with capacity : 

b Product Detail : | 

| Name of Product Product Quantity 

lL BRICKS 20000 | 
| 'MUDMORTER i 

L. FIRE WOOD COAL COAK 
D- By-Product if any with capacity : oo 

Metric Tonnes/Day 

Numbers/Day 

| 

| Name of By Product 

BRICKS 
FIRE WOOD COAL 

AND COAK 

MUD MORTER | Metric Tonnes/Day | 
Water Requirement (in KLD) and its Source : 

By Product Detail 

Unit Name Licence Product 
Capacity 

20000 

03 

Capacity 

Install Product 
| 

| Numbers/Day 
Metric Tonnes/Day 

E = 
2.
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2
 

0. 

—— — 
| Ground Water (within 

Source Type 

nes sr 

Co FIObBeS  ——— 

Quantity of effluent (InKLD) 
: I 

~ Lffwent Details 
———— 

~ Source Consumption 
———— 

Domestic E—— 

Process 
a 

Source of Water Details 
~~ 

© Quantity (KL/D) 
Name of Source — 

SUMMERSIBLE 
| 

20 

30 

sed in the cquipment/machiner
y Name and Quantity (per day): Co 

Fuelu — 

Fuel Consumption Details oo 

5.0 

Quantity (KL/D) 

Use 
J EE

 

| Fuel 
~ Consumption(tp

d/idd) Use 

Coal 
03 | BRICKS KLIN 

For any change in 

aeain. No further expansion or modification 1 

of U.P. Pollution Control Board. 

For any change in above mentioned parameters, it will 

again. No further expansion or modification i 

of U.P. Pollution Control Board. 

You are directed to furnish the progress of Establishment of pl 

[lution control devices, by 10th € 
Effluent Treatment Plant and Air po 

quarter in the Board. 

Copy of the work order/purchase 

"Treatment Plant/Sewerage Treatment Plant /Air Pollution co 

industry till 30/06/2022 to the Board. 

Industry will not start its operation, 

Pollution) Act, 1974 and Air (Prevention and 

It is mandatory to submit Ai 

before start of operation, to the U.P. Pollutio 

Legal action under water (Prevention a 

Control of Pollution) Act, 1981 may be i 

information,in case of non compliance 0 

Specific Conditions: 

above mentioned parameters, it will be manda 

unless CTO is obtained under 

tory to obtain Consent to Establish 

n the plant shall be carried out without prior approval 

n the plant sh 

order, regarding instruction and supply 

ntrol System shall be submitted by the 

be mandatory to obtain Consent to Establish 

all be carried out without prior approval 

ant and machinery, green belt, 

fay of completion of subsequent 

of proposed Effluent 

water (Prevention and control of 

control of Pollution)Act, 1981 from the Board. 

r and Water consent Application,complete in al 

n Control Board. 

nd control of Pollution) Act, 1974 an 

nitiated against the industry 

f above conditions. 

I respect, four months 

d Air (Prevention and 

With out any prior
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fhe proponent/Brick Kiln shall be installed soak pit/septic tak of appropriate capacity for 

reatment of domestic sewage. 

2. The proponent will ensure proper arrangement of Rain Walter H 

Recharging. 

3. The proponent shall provide arrangement for workers regarding water supply 

hygienic sanitation facility ensuring ODI. 

4" Brick Kiln shall comply with Solid Waste Management Rules, 

Demolition Waste Management Rules, 2010. 

5. Brick Kiln shall comply with the provision of Hazardous Waste Rule 20106. 

6. Brick Kiln shall comply with the provision ol E (Py Act 1980 as applicable to the unit. 

7. Brick Kiln is directed to submit the certificate regarding establishment of Gravitational Settling 

Chamber with 03 months from approved agency. 
} 

8. Air pollution control device Such as “Gravitational settling chamber/Zig-Zag 
Settling 

System/Tndueed dealt” should be installed and maintained in such a way that quality of ait pollutants 

mst be well within Board norms. 

0. Brick Kiln shall submit Euvironmental Statement in prescribed form as per Rule 14 of 

Environment (Protection) Act, 1980. 

10. The proponent! Brick Kiln shall abide by directions given by Hon'ble Supreme Court, Hon’ble 

High Court, National Green Tribunal; Environment Pollution (Prevention and Control) Authority, 

Central Pollution Control Board, TTZA and Uttar Pradesh Poljution Control Board for protection 

and safeguard of environment from time to time. 

11. Fly ash should be disposed of in such way that environment 

adverts aftected. 

12. The brick kiln shall submit the license from Jila Panchayat/Mining dept and follow the license 

condition. 

13. The brick kiln should installed water sprinkler for suppression 0 

unloading of the brick. 

14. Rapid growing trees should be planed around brick kiln to develop 10 meter side green belt. 

15. The brick work/tile lining should be adopted around the brick kiln to prevent dust emission. 

16. The brick kiln will follow the order of Honorable National Green Tribunal, New Delhi in O.A. 

No. 288/2013. 

- 

17. The Brick kiln should be complying the direction issued by Central Pollution Control Board 

Jeter No 4877/4911 dated 27.06.2017. 

(a) Moving arca around of brick kiln should be maintained as per the prescribed limited brick line or 

pakka road. So that dust (fugitive emission) should be controlled. 
} 

(b) Dust (Rabish) should be cleancd around brick kiln and not to be collected at onc point. 

18. Green belt shall be developed all along the boundary & vacant spaces with tall growing trees 

with good canopy and it shall not be less than 339 of total arca. as per the provisions laid down in 

office order 10.1 16404/220/2018/02 dated 16.02.2018 of U.P. Pollution Control Board. The copy of 

<aid office order is available on the website of U.P. Pollution control Board (www.uppcb.com). 

arvesting and Ground Water 

and provide 

2016 and Construction and 

and health of people should not be 

f dust during loading and 

19. Brick Kiln should be installed as per the Proposal submitted to this office, On the basis of new 

technology (Induced Draft/ Zig-Zag) on the purposed site within prescribed time otherwise this CTE 

will be deemed cancelled automatically. 

pr Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely 

affected. 

21. The proponent shall obtain Consent to Operation (CTO) from UPPCB, as required Under Section 

35/26 of Water (P & C of P) Act, 1974 and under Sec 21/22 of the Air (P&C of P) Act, 1981, before 

commencement of the trail runs. 

22. The proponent shall provide separate encrgy meter for air pollution control equipment to record 

energy consumed. An alternative electric power source sufficient to operate all pollution control 

system shall be provided. 

Z3. Phe proponent shall construct separate storm water drains and provide rain water harvesting 

structures. No effluent shall be discharged in to (he storm water drains. © 

24. The proponent shall manufactur bricks ixi : 
. { acture bricks by mixing at least 25 percent of ash (fly as : 

or pond ash) with soil on weight to weight basis. (fly ash, boron ash 

25. Effluent shall not be disc i : 
J. : ischarged on land or into any water bodies or aquifers - 

circumstances. Bf y r aquifers under any
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26. The proponent shall provide a sampling port with removable dummy of not less than 15cm 

diameter in the stack ata distance of § times the diameter of the stack from the nearest constraint 

such as bends etc: The industry shall provide a platform with suitable ladder below 1 meter of 

sampling port to accommodate three persons with instruments. The industry shall also provide a 15 

AMP 250V plug point on the platform. 

27. The proponent shall take the following mitigative measures to control pollution. 

a. To minimize generation of fugitive emissions due (0 movement of vehicles, the passage around 

the kiln within the premises should be paved with broken bricks. 

b. Ash produced everyday shall be transported to a disposal site or reused in brick making to reduce 

fugitive emissions 
c. The brick kiln shall be located/o 

activity in the vicinity. 
perated in such a way that it shall not affect the agricultural 

/ fabricated data and failurc to 

28. Concealing the factual data or submission of false information 
i 

S It in withdrawal of this order and 

comply with any of the conditions mentioned in this order may resu 

attracts action under the provisions of relevant pollution control Acts. 

ribed emission standards as notified by 

crial No, 74 of Schedule I in notification no. 
29. The brick kiln must cnsure full compliance of presc 

Rules. 1986 and as Amended. 
Ministry of Environment and forest, Govt. of India vias ; 

* GSR 343(E) Dated 22.07.2009 issued under Environment (Protection) 

30. The brick kiln shall be comply the conditions regarding fly ash utilization notified by MOEF & 

CC Govt.of India from time to time. 

31. Brick Kiln shall be used at list 20% bio briquette as a fuel as per availability Order given by 

Hon'ble N.G.T. in case O.A. No. 118/2013 Vikrant Kumar Tongad Vs Environment (Prevention and 

control of Pollution) Authority and others. 
} 

32. The Unit shall meet the following National Ambient Air Quality standards in respect of Noise. 

Day time (6 AM 10 10 PM) - 75 dB (A) 

Night time (10 PM to 6 AM) -70 dB (A) . 

33. Brick Kiln is liable to pay compensation for any environmental damage caused by it, as fixed by 

the Hon'ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board 

and Unar Pradesh Pollution Control Board. 

34. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height 

standards shall be applicable to the Brick Kiln from the date of such amendments/revisions. 

35. The Brick kiln will submit revised/extended lease deed from one month prior to the expiry of the 

same. 

36. The brick kiln will not start any mining activity viz-a viz the operation of this brick kiln is 

concerned, without obtaining Environmental Clearance from the Competent Authority as District 

Level Environment Impact Assessment Authority (DEIAA) prescribed for said purpose. The Brick 

Kiln will obtain Environmental Clearance under EIA notification for mining of brick clay to be used 

as raw material for the manufacture of Bricks. 

37. The proponent/ Brick Kiln shall fully comply CTE conditions otherwise bank guarantee (Ten 

thousand only-Rs 10000/-) submitted by you on dated 11.09.2018 forfeited automatically without 

any notice on this behalf. 

38. The installation of the proposed site of Brick Kiln should be as per the guide line of the U.P. 

Govt. for Installation of Brick kiln order dated 27.06.2012. In case of non compliance of the said 

guide line this NOC will be deemed to be rejected automatically. 

39. Notwithstanding anything contained in this conditional letter or CTE, the Board hereby reserved 

to it the right and power under section 27 (2) of the Water (Prevention & Control of Pollution) Act 

1974 and under section 21 (4) of the Air (Prevention & Control of Pollution) Act, 1981 to review ' 

any or all the conditions imposed herein above and to make such alternation as deemed fit and 

stipulate a Fr conditions or ap He order in the interest of environment protection 

In case of failure to comply with any of the J iti or SS i 

automatically revoked with any hotine on rr ditions; the CTE order issue fo.you stands 

Please note that consent to Establish will be revoked, in case ; 

mentioned conditions. Board reserves its right for phelortes non somp larice ot ay of the above 

conditions specified above. Industry is directed to submit its first compliance r ation of any of the 

mentioned specific and general conditions till 30/07/2021 in this offi spor regarding above 

regular compliance report otherwise this Consent to Establish will be revoked. to submit the ed.
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"5. In view of above, let the State PCB and District Magistrate, Mathura verify the factual position and take remedial action, following due process of law. An action taken report may be filed within two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. A copy of the report may also be furnished to the PPs for their response, if any, before the next date. 6. IA No. 111/2023 for €X-parte stay cannot be entertained at this stage and will stand disposed of in terms of above order in the main application. 
-ist for further consideration on 14.07.2023. 
A copy of this order be forwarded to State PCB and District Magistrate, Mathura by e-mail for compliance.” 
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"..5. In view of above, let the State PCB and District Magistrate, Mathura verify the 
factual position and take remedial action, following due process of law. An action taken 
report may be filed within two months by e-mail at judicial-ngt@gov.in preferably in the 
form of searchable PDF/OCR Support PDF and not in the form of Image PDF. A copy of 
the report may also be furnished to the PPs for their response, if any, before the next date. 

6. IA No. T11/2023 for ex-parte stay cannot be entertained at this stage and will 
stand disposed of in terms of above order in the main application. 

List for further consideration on 14.07.2023. 
A copy of this order be forwarded to State PCB and District Magistrate, Mathura by 

e-mail for compliance.” 
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